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»
1/02.01.97 Shri S N.Tiwary, counsel for the a pplicant.
‘% | rieard Shri S ,N,Tiwary, counsel for theapplicant on
' ! .the question of admission. Learned counsel prays for time
to file copiss of entries made in the School Register from
l whére he has passed vII ClaSSquddle SCh_OOl)EXamination.
{ Allowed two weeks time. | |
g 5 -
»{i ~ List on 22.01.1997 for admission. L
_ § " (V.N.Mehrotra)
KT , | | | Vice-Chaiman-
2./ 22.1.97. ~ shri S.N. Tiwary, the counsel for the applicant.
- : - R
i
%2 A supplementary pétltlon has been filed on behalF
i% . ~ of the appllcant. Heard learned counsel for the applicant
no on the questicn of admlsslon. Admit. Issue notlces to
é the respondents to file their urlttan statement ulthln'
; four ueeks. Re joinder, if any, may be filed within two
!' | weeks thereafter. Requisites to be filed within a veek.
@ P ' .
Q& QK\\iz List it on 11.3.97 before the Registrar for completion of
Q?% “¥9ﬁ ( pleadings. |
07T s&; | | 4
‘JQ,QYﬂ; | 2. - Héard learned counsel on the prayer of interim relief.
GY\: b " Notices to be issued to the respondents. In the meanwhile,
VAR |
| g“ \VL (E it is directed that any fresh appointment on the post on
op! | .
v“¢/§g//gx,g , which the applicant was earlier working shall be subject.
&NN_' to the decision R in thies OA.
v/ |

3. Let a copy of this order be handed over to the learned

counsel for the applicant.

/cBS/ - (V.N.
Vice=chairman
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hdﬂ 4. / 11.4.97,

' Jces/

The l1earned counsel for the applicant is - -

present. On perusal of record it appears that
L

the copy of the 0; 4, hdsbbeen ‘'served to the Sr;
Standing- CounSel Mrs J.N.Pandey on 24.1.1997., Put

Up on 24 4, 1997 for flllng W/s.

PR

- ( s.pP. Slnha )
) Dy.Registrar I/c

Shri S.N. Tiwary, the counsel for ths applicant.
Shri S.N. Tiwary, the learned counssl for the
applicant states that as he has already been permitted
by the authority COncefnad'to join duty, 'he daoes not

want to press ‘this:0A and he may be permitted to withdrauw

the same. In vieu'of'thé above statement by the lsarned

counsel for the apullcant, the alelcant is permitted to

withdraw this 0A. This OA is disposed of ac§§;?£;gly.

~(V.N. Mehrotra)
" Vigce-chairman



